
ACT Noa XlII OF 1947 

. (Reoeiaed the assent of the  Gouermr Genoral on ihe 1yth Maroh 1947) 
. - 

An Act further to amend the Delhi ~ u g ~ i m  8H72k% A&, IseS, for certain pumeses- 

HEREAS it is expedient further to amend the Delhi Muslim Wakfs Act, 
1943 (XIIJ of 1943), for tho purposes heroinafter appearing ; 

I t  is hereby enacted as follows :- 

1. short title.--This Act may be called the Delhi & S ~ L  Wakfs (Amendment) 
Act, 1947. 

2. Amenarnent 04 section 7, Act XI11 of 1943.-In section 7 of the Delhi Mudim 
Wakfs Act, 1943 (XI11 of 1943) (hereinaftor referred tb as the said Act), after 

p$ub-section (5) the following sub-section shall be added, namely :- 

, 
Is (6) The Majlia may accept the resignation of any of its members and the 

vacancy 80 caused shall be sled in the manner provided by seation t 10." 

3. Amendment of section 8, Act XIQof 1943.-In sub-section (1) of section 8 of 
he said Act, the following words shall be added at the end, namely :- 

" and may accept the resignation of a Sadr so elected and ele'ct another Sadr 
in his place." 

4. Insertion of new sections79 and 73 in Act XXI of 1943.-After section 71 of 
'he said Act the following new sections shall be adqed, namely :- 

it%* 

6 C  72. Power to summon u:itnesses and produce  document^--For the purposes 
of any enquiry under this Act, the Xilajlis or the Nazir or any 
perrron authorized by the Majlis in this .behalf shall have the power 
to summon and enforce the attendance of witnesses including the 
parties interested and compel the production of documents by the 
same means, and, so far as may be, in the same manner as is proaided 
in the case of a Civil Court in the Code of Civil Prooedure, 1908 
(V of 1908). 

"1. Penalty.--(1) If a mutawalli fails- 

{a) to apply for registration of a wakf under section 43, 

( b )  to furnish 'statements of particulars or of sccounts or returns as required 
by this Act, 

(c) .to supply information or partioulars as required by the Naj1is;or the 
Nazir or a person authorized by the Majlis in this behalf, 

(a) to allow inspection of wakf properties, accounts, or records, or deeds and 
documents relating thereto, or to amist inquiries and investigatiolbsr 
if called upon to do so by the Majlie -or the Nuzis or a perdon 
authorized by the Majlis, 

,(e) to deliver possession of any wakf propel-ty if ordered by tho Majlis or the 
Court, 

(f) to carry out the directions of the Majlis or the Naa;; )r a person autau- 
rized by the Majlis or the Nazir, 

{g )  to pay the fec payable under section 56, 
IJrlce anne I o r  14d.  
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